
na 1 A licat ion No 780 of 1002 Or • 

Reserved  

Cen 
A 

Dated : Al 

ra 1 Administrative Tr ibuna 1, 
lahabad Bench, A llahabad 

habad , This The lirt'",  day of Arril  2000 

Coram : 
Ho 'ble Mr. S. Daya 1, A.M. 
Ho 'ble Mr Ralik! Uddin, 

Sunil Kum 
s on of Sr 
resident 
Indra Gan 
Dehradun. 

Counsel f 

1 Union 
New De 

2 , Union 
Dholcu 
throuo 

✓ Pander 
S.N. Fandey,  , 

f C-15 Old Hoste 1 
hi National Forests Academy, 

Applicant ,  

✓ the Applicant: Sri Arun Tendon, Adv. 

Versus 

India through Ministry of Personnel, 
h i,  

ublic Service Commission, 
House Shah jaha n Road, New De lhi,  
its Under Secretary. 

, 	Respondents . 

Counsel f 

Th 

direct ion 

by the re 

a pp lica nt 

Examine ti 

as it was 

date pres 

A d iract i 

✓ the Respondents : Sri S .0 . T ripath i, Adv. 

Order (Re served ) 

y Hon le Mr S. Dave 1, A ,M, ) 

s application has been filed seeking a 

of quash ing of order dated 28.4.92 passed 

pondents by which the app lication of the 

for the Civil Services (Preliminary) liminary ) 

n 1992 was not allowed to be entertained 

received after the expiry of the last 

r ibed for the receipt. of the app lication. 

n was also sought to entertain the 
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application of the applicant for Civil Services 

(Preliminary) Examination 1992 and to permit the 

applicant to undertake the examination commencing 

from 7.6 1992. 

2. 	It is admitted fact that the application 

sent by the applicant for Civil Services ( Preliminary) 

Examination 1992 was received by the Union Public 

Service Commission on 5.2.c2. The applicant has 

mentioned that he had forwarded his application 

in response to the advertisement by Registered 

Post on 30.1.92 through Post Office at Ballia (Rosra). 

The last date for receipt of application as mentioned 

in the advertisement was 3.2 .92 It is the claim 

of the applicant that the applicant sent through 

Registered Post on 30.1.92 should have been received 

by the respondents on 3.2 .92 and that if there was 

some delay, the delay was the responsibility of Postal 

Department which was a part of Government of India 

and not of the applicant. Therefore, the Union Public 

Service Commission should have entertained the 

application and all 	the applicant to appear 

at the examination which to commence on 7.6.92. 

3. 	It is cuite clear from the facts narrated 

by the applicant himself that the application was 

received late in the office of Union Public Service 

Commission. It was for the applicant to see that 

the application was sent well in time so that it 

could be received by the Union Public Service 

Commission before the last dated which was 3.2.92. 

The responsibility for late receipt of the application 
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can not e passed on by the applicant to any other 
agency. 	e applicant has to suffer the loss due 

to his ova failing and is not entitled to get the 

relief so oht. Relief No.2 in any case has become 

infructuo s. Hence the application is dismissal 

as lackin, in merits. There shall be no order as 

to costs. 

Member (J.) Member (A.) 

N a fees. 


